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T A & T THT- FTAHH T STATAT FHT |

qRSET / 9rdde w7 f[uir

ST F H9AqH g TATATOT Tearrad T, AfRcem (ede/qEs) it ga-gagrst i gaemst f 3@r
& ST TeAw GTTArReor gy sTairad weff 7o, R A siw Ao, @ giaers ¢ gt (39
FAIT o AT GoT Aqe) Tl TR 6T § | T TRATSHAT 7 IFT T907, Feff TFert o fAfacemt, qa-
qiarerett s gagrstt & A AHET FEMT | G9ads o7 FOC H oOqi & TefiT qerq STl g SAqarad
UHT TTSTATS/AFIMT FT FETS & STAATAT FIA T TAT AT & AT = (FTAT ST F FIAAHTLAT £l
fafafds w%) grT Myiia So-FAaet, TRuae i aaqar YiaaTT o Suael w1 9§ FSTE I STTITe Fm
TAT AITAF T TH ATATHIT F Aqia =TT fohU T T0F FT TS U8 T80 § HS deqy/aaaa/aaras
FA, TH AT T G HA AT AT (SAFeT Tgl ST Y T TH FIL 6 ATHaH T FIA & THIT N |
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7.2

7.3

7.4

7.5

7.6

AYTEHe/S-ES T FoolT

I (AITEHE/-ET) F Fool g FIEHH - TUAqF =H a1d I TgAd & T THEAAT § [ AEer &7 (AATeH/ -
T F Fool AT ATGTSTT *F T AT TAT TTIEFHLOT, ST AT ATHAT BT, T ATHT &7 hl THT TT TSI FT
T A Tcq 2 | I T T TATSET & g Afadest, gE-giamst &
qiegretl & qFa I TAT T ATHT &1 [Aied (ATEHE /) F Fool Hl GO FT ATATET T &, T TH
& 43, a1, @, a0, THATT, THT TAAT THT FIT ST+ el 7T STIET “SAAATIAT FeAT” 3 FHE0T 4T
AT faeerar 7 21 3w S| o "vaar afrsET & Fatha B & sarfaa 7 B g qof, afz af=ser
T I A | SATATIAT AT it qgafofaai & wor T g2 21, AT q9 e 39 919 9 9gHd § 6
YA (TTTEHE/SET) & Fool T TRTAMT % (70 THT o A=A FT HAL SN, TG T3 UHT TTATIAT =T
#ir Farfaat =a wpfa f 7 g, st =7 =feeT & Faifead B ST % o ey sarar g1 | e o9 9| F
qEHd & o7 TEdh qff wear & % "@vwads ¥ g eenfaa gt fr Rufdat & wreor =w afiagser
FIATTAd HIAT SAHAT TATT ATAT ZT H, TH AT I AT AT THEAT SATUIT AT HIATH el Hl I FILT
T FEQUT AT T SfTeed & 9 a7 45 AT F ofraw arfs #3300 | §9ade aradt H7 THT G % a7
H UH G919 § U FH F HH A9 (& Tgel T AT | AT FIT qErare 70 T0 g Fi7 aray F 7997q
AT R0 T g it AT F a9 e TH 919 ¥ Ggd g F IEH I g9ad & fAeg #e arar
TATIR FIA FT ATTFT Aol 2T AT A2 T FUaas FT 39 FL 5 Aqd 386 T[Tl T qaqrat § T
ST IEd AT ST |

FooT @ & forw gfRaT — Fvads amedt FT T TEFE H I@d YWI-95 YTtq FA 9T TH FAT
FTATY(ATTEHE/-ET) & Fool & [oITEd § T FHIMT SEHI TGS THII-T5 FH T FA 6 arg & &
AR % Sae o STuaT | ((Ford & qaiT S & T979 |, 9aas g0 SATSTN THI-97 6T ST F 6l
T & 3 WEIA & fia¥ st F et § geaiaeor e v wratfead R STum) |@vede 38 9 F 986§
Y = <aT & T a8 el &r gwads it A 7 T off Suey, sho=mtandrsti, gEarest Soad ®i 20 F7T §
ForheaT & ATl | A FT | AT FooAT A % TLATA 39 A1 § TgAT ¢ [ a8 Hoaaa/aact 9, S
T ATHT 2T, FTT TAT HfTq T910 F7 a6 TS & oI quidT SHTO-95 ST e o TFT HT |
YT AT Hl AATCH/-TE, ST T ATHAT BT, FT TG THTOT-T IHF gEATqaL0-T7 o qHT T HIUT |

ATSET T (AUTEH/ET) FT hootT A | FAwerar — sadt 877 7.2 % srqame wvads & i geer wreg g9 1w
HYads § T FOC § AT FeTa sraeas Afaqfaat, a==a@dar iT U8 o+ & Yoad Aot
FLh(AATEHE/-BE) T FoolT <R AT AAAAS SAGEl Fl (ATTEHE/T-TE) FT FoolT T | A(S A&t T 7.2 7
waTd U T g9 F ATaT wesT Al 9ar g, a7 UH Aredr & 97 7.2 # v AfAfdee w-wmra g9t &
AT FTd TEAT ERI |

ATa Tl GIRT FooAT: ATATRT THTOTIS* YToT FT oA T TSN FT [SATCHS/TAT] T ATEATAF ool & &
TOATA, TYade il a8 Sreaardr g o ag swafefaat i g strar gerw sferwrdy, Sar € 7 gr, wtae &
e ATa9TF TEATAS ST qFY, TAAT AT F @1, AT | [o2eq 78 T, T f&fdr & oromar &, swads
AFLTF TEATAST S TFLN, FTAT &A1 A, ATATSIAAT 0T HEATHAT AT HETH TTEHTL T, ST AT ATHAT 2,
FUTY THTITIS Y7o T o & 19 a7 % fia< g9 |

e fedt T T ArEfedl FT T ATTF g o a8 TATSHT § sfrded 7 T FT qhal o/aTdd of TFdT &,
Srar srferfaaw § sraer fr g 3

T a2 5, STEt srafedt TRATSHAT & TEHo/aTTd [ofT ST T TEqTd G9ada 1 [hel TAdl & &1 FaT &,
AT TR T e % [orU T T TE qiEar T BT e LA HT ZHATL & | ATl T Eram i T
e TTFRT Fyadeh g1 Arafedt #1 UF fAeaw ¥ 45 a7 & ofraw sftet gri |

g G, S o aRasET Tt it o7 @ 8 ar GEta i T 8, F O At F wE
SrafedT & gs FoRelt 2Tie % forg Svad e Seeht aafaqid, 36 & § FHT S41 T At § ITafad g & s
F foIT 314 39 3999 & Saud AfdIid qoaad Taed Rt [Afer F ofaviq Iqaterd fhmgr areaarstt gy s
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FHEC Tl g A9aT & Fafq & = 1 Bese, Is d9ads [areHe/wre] T 3T § F8979T 2aTl &,
AT [AITEHE/ATE] FT FooT & H AT AT g -

TeT sroreaTferd =T & "ted g & &am, (i) 39 F &7 ot & e 977 7.1 § [ arfg 7 &fdea
TOT; STAET (i) SATETATH o SIAaeTq SHE TS0 & (Aead &l STar TTaag o, ToaT Rt o 107 7 fawmas
F T H ITRT FIUGTT 93 &1 ST F TROTHEAET, FIadeh safefaat & 7T S+ 92, 7f swafedt a7
Iqeted T o7 IUTT 9¥ Wiade TATE Tl foAT, [sTaTedie/tre] & dag § 399 yreq g arer, et &
et 3% v, =a7s & a7, Afaqid afed 39 3 g & 45 &7 ¥ fiqe, afafaay F siatq gamsyefad
fafer & Atert grft | we=q g &, St swafedt afigrsmr & feemr a8t arear, @vads fFea & ¥+ 71g %
T [sraTése/Ate] FT FoslT | ST a, et § Feiia a7 9% 5377 &7 AT £, G9ads® H cq6 aF
g % 45 37 & Fae satedY F ST F3A1 gR I |

aAH HT ATHAIA ST Ar9afed
YA TAgT Sa el Hf METare Afaae i sreara a9 -

(i)  [FEdE] FTFHEAT IO F dae H qOi, FUv {7 Frioriogs sie oo sfeeme §; w¥a gy o e
A T AT ATAFTT 3T TRFTST F Forw wfrg qfir aw qof, areatas, wifas siv @fes wer §;

(iiy = F T TRATSET 7 fowe e & fore qerw arfaT & e sfeee sfiv srfem s g
2

(iii) e i sroraT afErSET 9% w7 ST T8

[sTF a7 FoFeT Wbt T TEdaTd g 6 ATES § URT i # st oW uY, UHT Sreddret 7 s51,
et srfereTe, waTiore, Ra st qeqsht &1 919 "igd a41 g |

(iv) Ffra g, aRIrSET star [srreHe/odre] & fAwT § #rE fGare B =marerT staar wigwrt ® 9e
e T 2

(v)  ORETSHET, FET G ST [srareHe/care] & Fu § g ariesiat gy St G4 sqHred, arsad #iY
e 39 g ST A 2, o fAfer f O afrar w3 F g9 9o 6 0 g | 38 st g9ad,
RIS, FAT G, Fa7 T [SATEHe/Te] ST FTHT UHRAT & Faer § a9 warelt &femt &1 g au77
AITAT F;

(Vi) EIFdE % ITEH TH FAL IT ZEATALT FLA AT ATAFHTL g 3T IO UHT HIS FTH ATGT FIAFHATT & (Foq1a"T H
T TTAaEdT ST AT Tei 647 § s g arafedt &1 e, &t o Za, e zod® gt
T2 T 8, 7 wiaEe TeTE 92T 8

(vii) HYEdE T IFT I, TRATST ST FHAT [Tarede/wre] aied, F faug #, et sv safa sremar g e %
Ty faeht & o 1S #3377 sf/srrar A #3007 ST9ar 977 w5 F/TGeT 9T gearers qgl (43 §, Sl
FReT oY STE | TH FT F AT AT 6 STTARTLN T TATIAT HT;

(viii) FYEaE qfte FAT g &, T9a% 30 w7 § AEEs GEr T o G o v F sratedt w i wiEa
[STTEHe/wTe] T A e & afqated Tal & |

(ix) EEaraer faeme & fAeares & 9697, Jaqq® satedt & [aTeHe/care] F fafes, e, aifaqer, |ifas
FeolT HIURT ST FHIAT & AT it TEAT T2AT AR TTAHTL, STET AT ATHAT JT, HWT |

(x) oEa "9fcg T Beg st fema it oo aeq 951 @ i fF Saer et 9T 32 sreaes &
SATEATT TRl & SAre/roaT et sTeaeh a7 A= Saicd T Fls ATAHL, TATIHA TaT AT ol o,

(xi)  EIFAE T IFT TRATSAT F Fael § Gt AR IqqTG, T, TAT 3T FT JAT (7 AT, I AT, AT,
o, afaat siw/srerar enfEaat qur e anrd, S oft g, TeAw STt v et 7 &7 8 ST qurae
THTOTT % ST 219 J UHT SAAT0 ad d odT T3 STa aF JUTHE, Tolle FqaT 9+, SaT €T JTHar 2y,
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FHA TRAT & A1 (FAT AfA<eET, gaeiaes siv gEagrst & qafosd) srEtedt 7 $fiw sratetaat f
HEAT T STAAT FeAT TTTAFTLN 7, AT o ATHAT BT, FT AT < |

(xii)  FFAT R sf/erarar TRASET F S9g § AR F 4T T o7y T AT srorar Wiy sraar

9.
9.1

(i)

(ii)

9.2
()

(ii)

9.3

10.

a7 et et stferfeare, STl sTeaTaer, e, STTe=T (IFq A9icd & SToi ST2aT ATERgor it foheft
TAAT AR AT G 7 AT AT AT AT £ AT T A I AT g 2 |

Tt S AT Y AT
AT AT G & AeqeNT Mafertaa Rafaat #§ yaas w1 9% it fufq F siava Taam S

yaad a7 7.1 # fAfase gwamate % Fiaw [srardHe/mare] woer F o $3m et a1 # qawe @At g ar
TR0 3 ITE TRATSAT & OS{#0T & T80T e o6 0 ST a0 & Hae TR w1 a87eq w3 §
FAFRA TEAT & | TH AT o YA F AT F o 91 westr #7 o srardde st Ay Rufy § g S
T Ao, gE-qiaest siv giagrs it sqaearsi & a1 g2 TH § 07 &1, S9T 961 & =9 qgaid g3
2 i e forg ammas Jwroras si stfarsTnT sArore, S ofY Areer gy, gew aridwr grer Sy G
TATET |

st & SUEHl srraT I sata ad At srerar ARt % srehie gwads ¥ dsfreeor F fAeee srerat
TTIEETOT & g fAhTe & &9 | IHHT FTLUSTE FT THTIT ST |

TG A GG RATTAl & HaNT Saaqh I 9 & AIH §, Aafedl HEfarad H ghar g :

HYAAH 0 ST AT FAT, AT FITTH 51T ART A0 TS 21, T &7 | T(R At G FaAr AT g,
Taqa AT ATSAErASt &7 T Fh Rafd #§ U F o7 qsft aafedy, faar Gl sam &, s
ST FHIT; STaT

AT & T FIT FT THTT FA F (AT GO | TH ATHA § TIGAF HI ATTEHE 6 FF 6 G4 | s red’
FTeT g At iy et #§ Matha sarer ff 3% 9 sare afga Tareha ot § et gr o saq Bt off ofd
A T AT ZIAT |

weeq T, et safed ! TRATSET & FFas srorar FT F FAeq F3 6 HAqT Al T@dr, 39 q9ads T
e F ya® Ag % forw Fewt § Meifa @@ o =S 99 9% @7 AT SS9 a6 §9Eads gren
[STITEHE/TATE] FosT A5l < [AT STTAT, H9ada g1 5479 <4 g & 45 fa #ir srafer % frqw swafedt & <=7
ERI |

aratedt aa T it Raa § gwar Sram, si9 Afofed geqiw qteq gi-

() TR srEfedt =HF a1 HA AT ST F FATE G9aaah, FRT 7R 36 S 98 a0 — T a7,
=TH Hag | sArafed’ A GFAT ST 367 S % STas@, SEaTd dai #7dl g, a7 satedt dyadeh & Hgat §
et 3% & sToraca TFST 9% ST T ST F &1 T g7 |

(i) T Getag Fuafadt F saua arafedt =0 day § Tad® F gaq7 & 978 9 JEmar g "
STereh T STt o0 = F2am &, Taaa® Arated’ & 987 § Arafed [AATeHe/oATe] il T F Tl g 3T
AT T TAT SATST IAATSN 6T FEIdT F TATT AT 1 FT SASTEAT T RIATT FIA T Tq9ATT TS
FT THTCA BT SATUIT | Ford o, H9ada® U FHMOT F 7 F F7 o9 &GF @ UF 09099 F J8 §
e fedt T g F |

FHTAT SAATEHE T FEATALI

YA FL 6 T 1.2 F AT atedt 7 [SATeHe/oATe] il HirHa it T 1A I g 97, TEaraeor faaa

freaTaa T ST STTASTT THToTT=* ST FHTI AT, S|t ot ATHAT g, % ST g Al arig 3 WErd

& ofae, FIET &4 § AT ATATTsT FE F Q7 safedt F7 [SraréHe/cATe] F Tariaed HT geaia?ur Hem
[eeg g T, Tt fafer o sroma §, 5ade T AT Rt A0 % ST 2 il arirg 8 dF qaid & 9ia<
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11.

12.

13.

SEfedT & T 7 gEaraeor oo Aearfad Fa | | oy, i srEtedt o § Sfoaaa safy & Hiaw s
[ H/ATAT UISIHRLOT TATT THT FA § THEA AT &, AE(edl G H a9 q6 geaiaeor oo &
TSI T T o [oIT STTEET FT TET § S aF saledl T S9aae il IS0 AT ST T8 [ HT
ST TRl T QAT ST |

I TAA/SATEH/TRATSAT T L&

TRATSHET F HHTIT THTIS ST g1 U2 Safefaat 7§ F7 TRITSET F A2 &7 &3 |19 19 a6
qyEds TRASHET | e qa10 Y& F3 ALed # & oy SeHEe g | UH SR fit g
[sTaTEHe/wATE] HT T HrAT H ATHA FT AT TS 2

Y &7

g HEAld g T Tt §aareas a9 o9& IR, O Srar qarst & Iqadl e vy fFwe & garaq
forsft 2T % T "@wadd g T s 2l F AT ®, #eer a9 A i ¥ 5 (T a9 dF sty F
1Y srEfedt g7 S9ad® & A9 § A A 9%, S9add # I8 A @ 6 ag 30 () fam F e B
ToeT ST 3 TR SIOT T AT HA, ST FIqH F UHT T % S UH I 7 G FIA | THEA T8 it
feurf #, sreqee smafedt Sfarf==e & siavia TATSTETET TL1H § ITLFT AT JTT HLeA & 91 2 |

[T % oG sraTdde § 79T 7 AFAHT

HATH/ATLAT USTHT/Aa a7 SeAT FT AqEeqF A qa10 L= Fd & forw a9t waa &=,
esti/a arfeEeT, arfEer T § S FT sfaetaa aftey 8 e swafedt swefefae v gwer siw/sraar
LA USTHT A [STATEHE/TATE] STTAT I8 [helt 90T § faferad g1 & q7997q S F1 F3 % a7 097
o ZIA TALT FAA I T ATATT & Fl THA &, ST T (9 (CATTT FT=T T 1 16, qT6 (Rt 1T AT T
ST 46 |

14. IUANT ;

TEET 3T FAT &= FT STAN : qg@T (A1) 3 =7 &, afy g gr, <
(ST #°7 AT F oftaw R g1, v i s i Farstt S wasEt F e AR frer s, e
o SU-T29™, TTERIAT, I ST He FEll, -0 T o, T8 FeAl, TG-T@Ta S JaT Fedl, -9\ T 3
ITFLO TATIS TAT TAHT THAT 6 ATHATT 7T ATHA ITARN TF gl HITHT Aol g7 | el 1 Fhet off &,
S Sft 21, & o Tl % w9 AR G U saEt 1 e Far S50 Y agErE F1 ST a9 w5
fom STu & ST eEfedt g -1t AT ST F & (ol a9TU AU redl 99 g SYAnT & o
aretera T ST |

15. STqTEHE & T | THTT SATITAT :

15.1

15.2

FAT AL & T T 12 F AT FooT AT F TLAT ATAT AW UL (SITEHe / -TE) HT A=l ALEAT Y
Ruafa § va= F forw Icaeart SR siT ag #rS o TAT F1F TEi FHT 94T 60 S 92 S2&T 9+ 1 r2ar
(TaTEHE | J-E)rar HifRT, foreet, sw wredi, FE T, TRATAT &=, T 372ar STgTd & grie 21, s
et srTtersrTeor o foret fafer steram Rt 1 Sooi= 81 @Fhar g f9aT (AUTeHe/ @) § qiadd srar
FEIATH T ATAT ITH 1T &1 TAT THH ATA-ATT (ATTEHE / §[-TT), THH daT T fasrsiat, e, arar,
TS ST TEH [ STRCUN AT TEH HTerd AT 67 T=ght 7 FBohrw v 39 A qeena it oty § e
ST IHET 31 3T SULFA FATd H TET SlI¥ T2 AT FIT 36 TG 6F i, AT AT 1 T o Th
T AfT T BT 37ET F TEH {121 12

THF ATATFA, ATEET Tg TA AT &, ALTET FAT g ST AT 3ar1 g T ag AT 6 A /SRranT 9% 374
TRITSET % FTgdr 9T a7 T off T U7, THE 99 ¥ s AT " Al U A ATHIg/ATH Jedt, e
STRTET, ST ATHUT STaT (AT arRft STt T8 AR | Srady aredt Samei 7 41 =hw srorar et &
Tt e AT U oft T FEen srorar argdt uforge srat feste # S afiady T2 Fa | 3Hw i,
ST (STITEHE / @) H FIE ST TAAT SAAqeiie qIH FHT GEST0T Aol T ST2aT Fa & o Tl
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15.3

16.

AT HIET | FTe qRT AT T2 TR | AES(EUEHe [ -ge) T arget i 917 - Ag] 9 and GFr
FraTe FT A T geTuT |

STEET HAAH T HeATIT R TOerdi & AqET $He (A AT AT ST a0 o fFaia s
ST THh AT Sael §9 g7 Mg el €9 Sl¥ / STora7 T@-T@TT USHl, 36 F1 A1 FIAT | Sract et ot
AT RATAAT T ST FA F I I ATl (T g ST¥aT et o forg Seame gem

wet g fafer, stferEmen saTfa %1 stquTe

TeF TRATSAT ¥ AR Gt Afer, Femt, st stagmaret & @ Sy F G (e / g-d@w) F
Areed & o =80 #F3 I¥ gEare # g & |

17. wfafaa MRt :

18.

19.

20.

21.

22.

23.

Y T a9 2d7 & T ST =7 ATATT § Fo7 =7 F Y T 7G0T T GIEHT TLAH TAHRAT G
FIHITET 3I¥ The T T Tad-AF0, -3 TF97, TA1hd 9% 37 Ao, ga-giaarst siw giaamsi &
TEIAT TATSAT § TRt T TATH T2 IHAT FRT STAAT SATATLFT HLAATH T AT T IS SATHT ol & |

e HIGIST AT THI 1 BT

HYFAF TH FC 6 gl I % 91, I [AUTEHE / TAle / W] F TIEST TG FT FTAT T TGl T@T 3T
i TAT FIEST AT TAT /AT SATAT § 19aT Ieae= BT Srar 8, a9 =9 997 vgq T o &3ty § g
T @ oft MW ga gu ot S STEdl & ATIE ST RBa & UH HITUS SUaT TN TATET qol wer
e T (sruTddie [ wite / wad) forar € srrar o e fRar g

FUTEHE TR AT RIw (H91a T #7) :

HYFAF o AT T A AT9aTHA AT 8 76 T =9 § qheqrsET F TTALTAT
¥ ATEAR £ | [T ST AUEHE SR AT gt %] 3 7T AT
fafee fafemt / ARt #1 sqoree 29id g SvEd (]

ITEAF THS

YA GIT SATEel il T FL SRATUT Fd g0 FIATH SAAAT Gl il A F ATLAFEN H14 A5l HdT, ST TH
TE AT Sadl, et grer iy i am % 30 3w F offae adt sget aRe o ww o gearaw w8t w7
AT ST TH | TRl adT AL, AAAAH T SF HHT GAAT &1 AT 2, AT FFafeed Toree?
----- (IT-TForeeT™ #7 uar ford) & |ra T dSiiaer gq IufRAfa A8t g1 Srar | afY ewady, swadr grr sHh
arfer & 30 fa % faT =0 T &1 FA 37T G9ad® &l o9 § AR gl SATAT §, T AT G9adsh grer e
FfT AT <T STT, T ZHF TS0 & o0 ST FHeT Tqd g1al §, 9d A9 HH Hl g FA 6
T sradt &t UF Fifew W, S wA FfT radt g sHenr wiie A arirg 7 30 & F e a8 @ A ar
ST F ATAEA I T TIAT SATUIT ST AT FIIT SET T 190 A T STAT 7797 sraret v foar FBreft
=TS g eAfa g Tfer o «ter & STt |

HA L

T T ZEET AT Aigd SEhl AUaaeq & qael § T&f % o= 0T FAL G97q7 g 3T IFq AqTeHE /
wte | TaT ST AT ATHAT g1, % dae § 94l & a9 § I Fre G877 7 o7 auff q9=1, Fre o7 a+ft qgafd,
AT FIE FL, A T, TAATE, SAGEATA (I g1 T2Tar /e g, SAT SATAFHHA F2ar ¢ |

LT L T AT
Tg FAL Fa Tl AT foried agafa & wenferd fmam ST awar € |
TH FOX F SUGH AGEN/ATE F A (edT I AN :

g TICE T H ST ITIT g 37 THH &7 6 o= S F2 ¢ 6 2o Afga a9t Suay ofiv [sraréde/cate] & daer
T TR et gl AHETIATU S TREATSHT A0l % HTHA § (TYTEHE / (e) & a7g o el siafeat a2
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24,
241

24.2

25.

26.

27.

28.

29.

AT & 8§ T g 377 F aeg Tad« 1 g & a4 srerdi o w2 i & o (raréHe/ wiie) & a1 3%
SIREIREILSn SRR

G FT AT HLA it HHAT TG

yEd 97 FFraa® & a7 Bt @tue & o0 F § gt oo stfaed & 3% F 9Ear & oy o1 &
AT F BIS qiad AT AT (FTATH-T) F AT AT Tl FA T Gl 6 Ieerae Hl 7T FT
THRAT 2 | T v T T § ST emedy T weHa § 5 Gl snddt ¥ wrwer § " g e A
AT T ST STeT & fofT I3 I2TE20T HT d3g qg! <@ ST qaT ¢ |

Torett ot | srora foelt srafer & fero arfeat it a7 & staaar & o srarems yoi® Taen #i R w79+
e qL! FHAT ST

THFRCINIAT

i T8 F7 F T Iuay Fr Aty sraar [aw o sas Jga AAaw sraEt B v yarsa &ty & aga
I STAAT AT AT STTAT (et T STuam, 202 & UH SUe 36 F07 & 3297 § Sgf aF a0l aig

TG STT TH HEMTET STTaT FATCA AT SATUATT, i sferfaas staam fom qo =09 dga A= star @y
A o TR STET T ATHAT g1, 31T 36 FL % AT IUSY TH FIL & TG F THT 927 T AN T5T |

FOLH Sfeatea saarias sier % T it Afer

TH FOE H ST A 7 Feiha g o smadt it aRas § o7 satedi & arer ot a3 F7 qarT w1 929,
g IHT STAITT | T ST TATSTAT § FHY [TITEH/ToATe] FT T FILUE &7 [AATEHE/CATE] FT G |
Ffafaa srearad

FIAT qIEAT =9 919 9% 9gHd g T F UH 914 &7 FEiadd £, S 298 QU 70 @y =7 F qra+i s

HILATE % STATAT BT ST TH FLTL F TTFLTAT oF TATAAT 3 forw aefesTa sraferg gr storam s FirS e &7
e grsraar  Fre sTfershTe &1 AwTor it YT storar so+ qgd aid SToar UH oIFad & SIqaTeTs 2r |

F fAuTE &1 &1 ;

TH T HT 1A FOI1ET T80 G9ads g7 G9adq® & HAAd § TF TR gedreddhdr & Areqw ¥ fFar
STOAT SroraT FRft o= T 9% ST S9adE U A GIRT TEIE AEHT BT, FlIL F mmmmmmmmmmmmemmmmmmmee TeATT
IFT FLC F ASITET F AT A9 F U At T arg-a1e fofdaa Aeafea &1 su-Fags & waiad -
(SU-TAaere & 9qT &7 Ioerd F2) | TH TR g FT
9 fRorfee "W ST )

BRI
T g9 AT ATl & qa1 & TAT TH THATT FIT TATIoATGd AAAd (afdad qar &3 797 7M1 S
Ffe 3 AeforfeT Safed ad 92 dsiiehd T ZI7 STafed | ST2aT 9 il 91 S0

rafet F1 917

(smarfefy =T Tam)
LR EEEREIKIC
(GEECETEIREKT))

TSI T ERT ST Td H 38 GHATT & [HOITa & 918 & 9 § 4% Taad & a1 § Uah gAL Hl grod
FIAT SATETedT 3T HIadF AT aITAcd R S8 aTE IULFT Td IT Al TT FAT FIFRE TAT T F GIqqF
AT SATATAT GTT T gaTl |IAT STTUATT |
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30.

31.

32.

33.

TLHRT S featT

T T safedt 8 a1 Syades 39 satedt & THT TATATT FAT FSHHT A7 TgeT AT T9q7 389 ST Iaqr =247
a1 ST &eft swert qut wAre o foro gy stafefaat v aefa & & G = amEr s

g feadn

TATRRAT, TH AITEHe, TAle AT 9T & A% g 30 FT & (AoITad AT T 94, TATrerfa, smmene,
ToftE AT AT F GG H A {edT T gedTel ¥ H5 AGa" I, e 9=, FA< A7 TRt o1 gearat & o
T FOE & F AT sterfeae 71 TEd aare v i a7 Gt F sreh swafedt # st s At
HITHT 2 AT 6 BT H o7 Tl A>T ST |

Qe fafer

AT | AN TF qF % T AN FAAT Aad SHb Fad o strertaaw ao7 et i A=t F aqar
TH FHATT & AN TAAT THEK HILOT TEH H AR TAT AT HT FF F0AT SATUIAT 9T A 7w
STTUATT |

fRae Avem :

TH THATT & F 35 T AAAT FIH T &t & g T2 AAAT % G arer T AT et FFaTad, 39 9% ot 6t

SATEAT TAT TLAT ST TR 6 HATSq ATAHTL TAT Feied Aled, Hl TEIT F41 1T Aaq0 & § fHoerr
STUSTT | S8 79T | ATAT| F siaviq fogara saferfaorias sferamT & Areqw | THeht qArdr o S |

[FIAT TR % HeT HiAQTHT THATT 6 SAHE Fle o777 87 U o7 a470, TAT, FA7 gEATO=T F:7 of
Ty afafiea fw vd o9 91U T Sued e Ud ot 9T g9 dAaia e Araeae i Faw v
o & st srsTeRr st srEmTfaot J&t & 1]

arefy § Tt THH UL AT TAHRTU 7 97 Faefl qe7 T g e qwror arey v sufeata & suefofa yom fRew
T FEATAT FA g0 (erg¥/FFa &7 ATH) | faht & fore =9 a9t a2 gearee R g |

g 7T AT g gETEna e IR
ArEtedY : (T s Jigd)

(1) T FIAT BT RO FUIT BT T

(1) ZEaTeT (ITfersd geaned¥ahat)____ I 5 AT

FIET F ATC-TTT FRIET F AT
TEATET F TEITET FE

IaT T U £ sufRafa §

FUIT HreT FHrawTd

FEATEAT Y
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AT F . FOAT FAT AT FRomeA At FAT F A [T/ ET] TAT ISA/AT AT (AR AT ET) FTARTS
qqgAT @ . ATeHE R AT
ATgHAT T ST ZTT AT AT
aqget i, giegrd, 9T (7 39 ATeHe/ET F AR E) |
aqgHT T Afa<em, gEgre, S9ra (S1 389 IRESET F 9 ) |
[Fos e 3 T o STHAT T2 TAF & a1+ GgHTd g
[T, §.311-17034/18/2009-1=]
TSt T i, | |t

*raT GETH TR g1 ST T ot 778 | U o THTO-a=|

MINISTRY OF HOUSING AND URBAN POVERTY ALLEVIATION
NOTIFICATION
New Delhi, the 31st October, 2016

G.S.R. 1026(E).—In exercise of the powers conferred by clause {tgub-section (2) of section 84 read with
section 13 of the Real Estate (Regulation and gweent) Act, 2016 (16 of 2016), the Central Govezntnhereby
makes the following rules, namely: —

CHAPTER |
PRELIMINARY

1. Short title and Commencement.-(1) These rules may be called the Chandigarh Rstlt& (Regulation and
Development) (Agreement for Sale) Rules, 2016.

(2) They shall come into force on the date of tipeiblication in the official Gazette.
2. Definitions.- In these rules, unless the context otherwise reguir
(&) “Annexure” means an annexure appended to thesg rule
CHAPTER I
AGREEMENT FOR SALE

3. Agreement for sale.{1) The Agreement for Sale to be executed betweemptomoter and the allottee shall be in

the form as per Annexure.

(2) Any application letter, allotment letter, agment, or any other document signed by the allofteegspect of
the apartment, plot or building, as the case maypher to the execution and registration of therdement for
Sale for such apartment, plot or building, as th&ecmay be, shall not be construed to limit thietsignd interests
of the allottee under the Agreement for Sale oreutkde Act or the rules or the regulations madectineder.
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ANNEXURE
[See rule 3]
AGREEMENT FOR SALE
This Agreement for Sal¢ Agreement’) executed on this __ (Date) dayof __ (Mong)
By and Between

[If the promoter is a company]

(CIN no. ),napaay incorporated under the provisions of the Cames
Act, [1956 or 2013, as the case may be], havingadtsistered office at and its
corporate office at (RAN ), represented by its authorizedasigy

(Aadhar no. ) authorizedvide board resolution dated
hereinafter referred to as Br@rhoter” (which expression shall unless repugnant to thetext or
meaning thereof be deemed to mean and includadtessor-in-interest, and permitted assigns).

[OR]

[If the promoter is a Partnership firm]

, & partnership firm regidtunder the Indian Partnership Act, 1932, haitmgrincipal
place of business at PAN ( ), represented by its authdfatner
, (Aadhar no. ) authorizedvide
hereinafter referred to as thBromoter” (which expression shall unless repugnant to tratext or meaning thereof be
deemed to mean and include the partners or padnéne time being of the said firm, the surviversorvivors of them
and their heirs, executors and administrators @fdbt surviving partner and his/her/their assigns)

[OR]
[If the promoter isan I ndividual]
Mr. / Ms. , (Aadhar no. ) son / daughter of ,aged
about , residing at , (PAN ),

hereinafter called thePromoter” (which expression shall unless repugnant to tm{ext or meaning thereof be deemed
to mean and include his/her heirs, executors, agtmimors, successors-in-interest and permitteigasys

AND
[If the Allottee is a company]

, (CIN no. ) a company incorporated under the provisidnhe
Companies Act, [1956 or 2013, as the case mayhaejng its registered office at ,
(PAN ), represented by its authorizgeignatory, , (Aadhar no.
) duly authorizettle board resolution dated , hereinaftéernedl to as the

“Allottee” (which expression shall unless repugnant to thrgext or meaning thereof be deemed to mean ahadedts
successor-in-interest, and permitted assigns).

[OR]
[If the Allottee is a Partnership]
, a partnership firm registered ittt Indian Partnership Act, 1932, having its gipal place of

business at , (PAN eplesented by its authorized partner, (Aadhar
no. ) authoriaéde , hereinafter reféored the Allottee”

(which expression shall unless repugnant to theesdror meaning thereof be deemed to mean anddedhe partners
or partner for the time being of the said firm, thervivor or survivors of them and their heirs, exers and
administrators of the last surviving partner arsltier/their assigns).

[OR]
[If the Allottee is an Individual]

Mr. / Ms. , (Aadhar no. ) son / daughter of , agedt

, residing at , (PAN ), hereinafter cdled
“Allottee” (which expression shall unless repugnant to tirgext or meaning thereof be deemed to mean ahadiec
his/her heirs, executors, administrators, successeinterest and permittedssigns).
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[OR]
[If the Allotteeisa HUF]
Mr. (Aadhar no. ) son of ed apout for self and as the
Karta of the Hindu Joint Mitakshara Family known_as HUF, having its place of businessitlence at

, (PAN ), hereinaftéerned to as the Allottee” (which expression shall unless
repugnant to the context or meaning thereof be ddetm mean and the members or member for the taimg of the
said HUF, and their respective heirs, executomjimidtrators and permitted assigns).

[Please insert details of other allottee(s), in case of more than one allottee]

The Promoter and Allottee shall hereinafter coiley be referred to as théarties’ and individually as aParty”.
DEFINITIONS:

For the purpose of this Agreement for Sale, unlessontext otherwise requires,-

(&) “Act” means the Real Estate (Regulation and Develapt) Act, 2016 (16 of 2016);

(b) “appropriate Government” means the Central Goventme

(c) “Rules” means the Real Estate (Regulation and Dgveént) (General) Rules, 2016 made under the Retatde
(Regulation and Development) Act, 2016;

(d) “Regulations” means the Regulations made undeR#ea Estate (Regulation and Development Act, 2016;
(e) “section” means a section of the Act.
WHEREAS:

A. The Promoter is the absolute and lawful owner dBfta nos./ survey nosRlpase insert land details as per local
laws] totally admeasuring square mstiuated at in Tehsil & District
(“Said Land”) vide sale deed(s) dated registered asnéots no. at the office of the
Sub-Registrar;

[OR]

(“Owner”) is the absolute anduaawner of [khasra nos./ survey nosH¢ase insert land
details as per local laws] totally admeasuring square esituated at in Tehsil &
District Baid Land’) vide sale deed(s) dated registered asneéots no.

at the office of the Sub-Registrar. Then@wand the Promoter have entered into a [collaioord
development / joint development] agreement dated registered as document no. theat
office of the Sub-Registrar;

B. The Said Land is earmarked for the purpose of mgldx [commercial/residentially other purpose] project,
comprising multistoried apartment buildingsl finsert any other components of the Projects] and the said
project shall be known as Pr¢ject”);

[OR]

The Said Land is earmarked for the purpose of gdiatievelopment of a [commercial/residengiay/other purpose]
project, comprising plots amkgrt any other components of the Projects] and the said project shall be
known as ‘ Rfoject”):

Provided that where land is earmarked for anytinstinal development the same shall be used f@etlpurposes
only and no commercial/residential developmentldt@lpermitted unless it is a part of the plan appd by the
competent authority;

C. The Promoter is fully competent to enter into thgreement and all the legal formalities with reggecthe right,
titte and interest of the Promoter regarding théd3aand on which Project is to be constructed héeen

completed,;
D. The Plgase insert the name of the concerned competent authority] has granted the
commencement certificate to develop the Projgde approval dated bearing registration no.

E. The Promoter has obtained the final layout plancganed plan, specifications and approvals forRheject and
also for the apartment, plot or building, as the seca may be, from
Pleake insert the name of the concerned competent authority]. The
Promoter agrees and undertakes that it shall ndtenzay changes to these approved plans exceptigt st
compliance with section 14 of the Act and otherdas applicable;
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F.

The Promoter has registered the Project under theigions of the Act with the (Name ofidin
Territory) Real Estate Regulatory Authority at on under registration
no. ;

The Allottee had applied for an apartment in thejéut vide application no. dated and
has been allotted apartment no. haanget area of square feet, type n_,o

floor in [tower/block/building] no. Building”) along with garage/covered parking no.

admeasuring square feet in the [Please insert the location of the garage/covered

parking], as permissible under the applicable law angrofrata share in the common area€@mmon Areas) as
defined under clause (n) of Section 2 of the fwreinafter referred to as thégartment” more particularly
described irschedule Aand the floor plan of the apartment is annexedtbeand marked &chedule B;

[OR]
The Allottee had applied for a plot in the Projeite application no. dated hesd
been allotted plot no. having area of square feet and plot for garage/covered mpagrki
admeasuring square fekeggplicable)] in the [Please insert the location of the

garage/covered parking], as permissible under the applicable law andoraf rata share in the common areas
(“Common Areas) as defined under clause (n) of Section 2 of Alsk (hereinafter referred to as thBIbt” more
particularly described i&chedule A;

The Parties have gone through all the terms andittons set out in this Agreement and understoadnttutual
rights and obligations detailed herein;

[Please enter any additional disclosures/details);

The Parties hereby confirm that they are signing #hgreement with full knowledge of all the lawsjles,
regulations, notifications, etc., applicable to Breject;

The Parties, relying on the confirmations, représ@ins and assurances of each other to faithéllige by all the
terms, conditions and stipulations contained is thgreement and all applicable laws, are now wgllia enter into
this Agreement on the terms and conditions appgdmémneinafter;

In accordance with the terms and conditions sefrotitis Agreement and as mutually agreed uponnaytsetween
the Parties, the Promoter hereby agrees to selttendllottee hereby agrees to purchase the [ApantfRlot] and
the garage/covered parking (if applicable) as $igecin para G.

NOW THEREFORE, in consideration of the mutual representations, covenants, assurances, promises and
agreements contained herein and other good and valble consideration, the Parties agree as follows:

1.
11

1.2

TERMS:

Subject to the terms and conditions as detailgtismAgreement, the Promoter agrees to sell tAttadtee and
the Allottee hereby agrees to purchase, the [ApamtfRlot] as specified in para G.

The Total Price for the [Apartment/Plot] based & tcarpet area is Rs.

(Rupees onhpfal Price") (Give break up and description):

Block/Building/Tower no. Apartment| Rate of Apartment per square feet*
no.

Type
Floor

Total price (in rupees)

*Provide break up of the amounts such as cost aftaqent, cost of exclusive balcony or verandahsareast of
exclusive open terrace areas, proportionate costamimon areas, preferential location charges, taxes
maintenance charges as per para 11 etc., if/acablg.

[AND] [if/as applicable]

Garage/Covered parking - 1 Price for 1
Garage/Covered parking - 2 Price for 2

Total price (in rupees)
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[OR]

Plot no.
Type

Rate of Plot per square feet*

Total price (in rupeg)

*Provide break up of the amounts such as costaif proportionate cost of common areas, taxes, terémce
charges as per para 11 etc., if/as applicable.

[AND] [if/as applicable]

Garage/Covered parking - 1 Price for 1

Garage/Covered parking - 2 Price for 2

Total price (in rupees)

13

Explanation:

(i) The Total Price above includes the booking amowand py the allottee to the Promoter towards the
[Apartment/Plot];

(ii) The Total Price above includes Taxes (consistingarfpaid or payable by the Promoter by way of

Value Added Tax, Service Tax, and Cess or any ddineitar taxes which may be levied, in connection
with the construction of the Project payable by Ememoter, by whatever name called) up to the date
of handing over the possession of the apartmentiplthe allottee and the project to the assoaiabio
allottees or the competent authority, as the cemgbme, after obtaining the completion certificate:

Provided that in case there is any change / madi€in in the taxes, the subsequent amount payable b
the allottee to the promoter shall be increasedfed based on such change / modification:

Provided further that if there is any increaselie taxes after the expiry of the scheduled date of
completion of the project as per registration wtib Authority, which shall include the extension of
registration, if any, granted to the said projegttiee Authority, as per the Act, the same shall ot
charged from the allottee;

(iii) The Promoter shall periodically intimate in writitg the Allottee, the amount payable as stated))in (
above and the Allottee shall make payment demaiyethe Promoter within the time and in the
manner specified therein. In addition, the Prometell provide to the Allottee the details of thads
paid or demanded along with the acts/rules/notifices together with dates from which such
taxes/levies etc. have been imposed or becometigéiec

(iv) The Total Price of [Apartment/Plot] includes recgvef price of land, construction of [not only the
Apartment but also] the Common Areas, internal tigpuaent charges, external development charges,
taxes, cost of providing electric wiring, electlicnnectivity to the apartment, lift, water lineda
plumbing, finishing with paint, marbles, tiles, depwindows, fire detection and firefighting equigmt
in the common areas, maintenance charges as @ed patc. and includes cost for providing all other
facilities, amenities and specifications to be fded within the [Apartment/Plot] and the Project.

The Total Price is escalation-free, save and exitepeases which the Allottee hereby agrees to gag, to
increase on account of development charges payalilee competent authority and/or any other ine@eas
charges which may be levied or imposed by the céempeauthority from time to time. The Promoter
undertakes and agrees that while raising a demanthe Allottee for increase in development charges,
cost/charges imposed by the competent authorititse Promoter shall enclose the said
notification/order/rule/regulation to that effedbmag with the demand letter being issued to thettdle, which
shall only be applicable on subsequent paymentsidrd that if there is any new imposition or irase of any
development charges after the expiry of the scleetldate of completion of the project as per regfistn with

the Authority, which shall include the extension refgistration, if any, granted to the said projbgt the
Authority, as per the Act, the same shall not bergld from the allottee.
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1.4
15

1.6

1.7

18

1.9

1.10

111

The Allottee(s) shall make the payment as per gharent plan set out iBchedule C(*Payment Plarf).

The Promoter may allow, in its sole discretion,ebate for early payments of installments payablethey
Allottee by discounting such early payments @ _ % per annum for the period by which the respective
installment has been preponed. The provision floméhg rebate and such rate of rebate shall natutgect to
any revision/withdrawal, once granted to an Allettsy the Promoter.

It is agreed that the Promoter shall not make aldjtians and alterations in the sanctioned plaagut plans
and specifications and the nature of fixturesjnfiis and amenities described herein at Scheduleati
Schedule ‘E’ (which shall be in conformity with thevertisement, prospectus etc., on the basis miwvdale is
effected) in respect of the apartment, plot ordind, as the case may be, without the previougewitonsent
of the Allottee as per the provisions of the AatoWwded that the Promoter may make such minor afditor
alterations as may be required by the Allotteesumh minor changes or alterations as per the pomgf the
Act.

[Applicable in case of an apartment] The Promoter shall confirm to the final carpetaatteat has been allotted to
the Allottee after the construction of the Buildirsgcomplete and the occupancy certificate* is tgdrby the
competent authority, by furnishing details of theeges, if any, in the carpet area. The total pregable for

the carpet area shall be recalculated upon cortiom&y the Promoter. If there is reduction in tepet area
then the Promoter shall refund the excess moned/IpaiAllottee within forty-five days with annualtarest at

the rate prescribed in the Rules, from the datermgueh an excess amount was paid by the Allottebete is

any increase in the carpet area, which is not ri@e three percent of the carpet area of the apattrallotted

to Allottee, the Promoter may demand that from Allettee as per the next milestone of the Payméan Bs
provided inSchedule C All these monetary adjustments shall be madbeaséme rate per square feet as agreed
in para 1.2 of this Agreement.

Subject to para 9.3 the Promoter agrees and ackdges, the Allottee shall have the right to the
[Apartment/Plot] as mentioned below:

(i) The Allottee shall have exclusive ownership of flspartment/Plot];

(ii) The Allottee shall also have undivided proportienahare in the Common Areas. Since the share /
interest of Allottee in the Common Areas is undéddand cannot be divided or separated, the Allottee
shall use the Common Areas along with other occispamaintenance staff etc., without causing any
inconvenience or hindrance to them. It is clarifiedt the promoter shall hand over the common areas
to the association of allottees after duly obtajnithe completion certificate from the competent
authority as provided in the Act;

(i) That the computation of the price of the [Apartnierdt] includes recovery of price of land,
construction of [not only the Apartment but alsbg tCommon Areas, internal development charges,
external development charges, taxes, cost of pirayidlectric wiring, electrical connectivity to the
apartment, lift, water line and plumbing, finishimgth paint, marbles, tiles, doors, windows, fire
detection and firefighting equipment in the comnapeas, maintenance charges as per para 11 etc. and
includes cost for providing all other facilitiesnanities and specifications to be provided wittia t
[Apartment/Plot] and the Project;

(iv) The Allottee has the right to visit the projecesit assess the extent of development of the rajet
his apartment/plot, as the case may be.

It is made clear by the Promoter and the Allottereas that the [Apartment/Plot] along with __
garage/covered parking shall be treated as a simgjiésible unit for all purposes. It is agreeathhe Project is
an independent, self-contained Project coverings#tid Land and is not a part of any other projecome and
shall not form a part of and/or linked/combinedhaétny other project in its vicinity or otherwisecept for the
purpose of integration of infrastructure for thenéfit of the Allottee. It is clarified that Projés facilities and
amenities shall be available only for use and enjayt of the Allottees of the Project.

The Promoter agrees to pay all outgoings befonestesring the physical possession of the apartrteithe
Allottees, which it has collected from the Allottedor the payment of outgoings (including landtcgsound
rent, municipal or other local taxes, charges fatew or electricity, maintenance charges, includimgtgage
loan and interest on mortgages or other encumbsamcel such other liabilities payable to competent
authorities, banks and financial institutions, whare related to the project). If the Promotersfail pay all or
any of the outgoings collected by it from the Atéss or any liability, mortgage loan and interastéon before
transferring the apartment to the Allottees, thenfiater agrees to be liable, even after the transfethe
property, to pay such outgoings and penal chaifasy, to the authority or person to whom they pagable
and be liable for the cost of any legal proceedinbikch may be taken therefor by such authorityenspn.

The Allottee has paid a sum of Rs. (Rupees only) as
booking amount being part payment towards the Tetale of the [Apartment/Plot] at the time of applion
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3.2

the receipt of which the Promoter hereby acknowdsdgnd the Allottee hereby agrees to pay the rengain
price of the [Apartment/Plot] as prescribed in ®@&yment Plangchedule Clas may be demanded by the
Promoter within the time and in the manner spegifreerein:

Provided that if the allottee delays in paymentdodg any amount which is payable, he shall bediablpay
interest at the rate prescribed in the Rules.

MODE OF PAYMENT:

Subject to the terms of the Agreement and the Pramabiding by the construction milestones, theoidle
shall make all payments, on written demand by tt@m®ter, within the stipulated time as mentionedha
Payment Plangchedule Clthrough A/c Payee cheque/demand draft/bankers ehequonline payment (as
applicable) in favour of ‘ payable at .

COMPLIANCE OF LAWS RELATING TO REMITTANCES:

The Allottee, if resident outside India, sHadl solely responsible for complying with the neegyg formalities
as laid down in Foreign Exchange Management Ac@91®eserve Bank of India Act, 1934 and the Rufes a
Regulations made thereunder or any statutory ament{s) modification(s) made thereof and all other
applicable laws including that of remittance of pent acquisition/sale/transfer of immovable praperin
India etc. and provide the Promoter with such pssion, approvals which would enable the Promotéulfil

its obligations under this Agreement. Any refun@énsfer of security, if provided in terms of therdgment
shall be made in accordance with the provisions@kign Exchange Management Act, 1999 or the statut
enactments or amendments thereof and the Rulefkagdlations of the Reserve Bank of India or anyioth
applicable law. The Allottee understands and agtleassin the event of any failure on his/her parcomply
with the applicable guidelines issued by the Res@&ank of India, he/she may be liable for any actiader the
Foreign Exchange Management Act, 1999 or other ksaapplicable, as amended from time to time.

The Promoter accepts no responsibility in iéga matters specified in para 3.1 above. Thettdoshall keep
the Promoter fully indemnified and harmless in trégard. Whenever there is any change in the neide
status of the Allottee subsequent to the signinghaf Agreement, it shall be the sole responsibitif the
Allottee to intimate the same in writing to the Pi@er immediately and comply with necessary fortigsiif
any under the applicable laws. The Promoter shatl e responsible towards any third party making
payment/remittances on behalf of any Allottee angthsthird party shall not have any right in the
application/allotment of the said apartment appfiedherein in any way and the Promoter shall Iseiirgg the
payment receipts in favour of the Allottee only.

ADJUSTMENT/APPROPRIATION OF PAYMENTS:

The Allottee authorizes the Promoter to adjust/appate all payments made by him/her under any (s¢ad
dues against lawful outstanding of the allotteeirsgiahe [Apartment/Plot], if any, in his/her naraad the
Allottee undertakes not to object/demand/directRh@moter to adjust his payments in any manner.

TIME IS ESSENCE:

The Promoter shall abide by the time schedule dongdeting the project as disclosed at the timeegfstration
of the project with the Authority and towards harglover the [Apartment/Plot] to the Allottee ané tommon
areas to the association of allottees or the coempetuthority, as the case may be.

CONSTRUCTION OF THE PROJECT/ APARTMENT:

The Allottee has seen the proposed layout plarcifigetions, amenities and facilities of the [Apagnt/Plot]
and accepted the floor plan, payment plan and pleeifications, amenities and facilities [annexeongl with
this Agreement] which has been approved by the ebemp authority, as represented by the Promotee. Th
Promoter shall develop the Project in accordandéd wie said layout plans, floor plans and spedifices,
amenities and facilities. Subject to the termdia Agreement, the Promoter undertakes to strattige by such
plans approved by the competent Authorities andl sitgo strictly abide by the bye-laws, FAR and sign
norms and provisions prescribed by the [Please insert the relevant Sate laws] and shall not have
an option to make any variation /alteration / migdifion in such plans, other than in the mannevigesl under
the Act, and breach of this term by the Promotetlsfonstitute a material breach of the Agreement.

POSSESSION OF THE APARTMENT/PLOT:

Schedule for possession of the said [Apartment/Plot The Promoter agrees and understands that timely
delivery of possession of the [Apartment/Plot] e tallottee and the common areas to the associafion
allottees or the competent authority, as the casg e, is the essence of the Agreement. The Prorasseires

to hand over possession of the [Apartment/Plotih@lavith ready and complete common areas with all
specifications, amenities and facilities of thejpcoin place on , unless thedel®sy or
failure due to war, flood, drought, fire, cyclomarthquake or any other calamity caused by nafigetig the
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7.2

7.3

7.4

7.5

7.6

regular development of the real estate project i¢&dMajeure”). If, however, the completion of theject is
delayed due to the Force Majeure conditions thenAlfiottee agrees that the Promoter shall be edtitb the
extension of time for delivery of possession of fAgartment/Plot], provided that such Force Majeure
conditions are not of a nature which make it impgadesfor the contract to be implemented. The Abetlagrees
and confirms that, in the event it becomes impdsditr the Promoter to implement the project dud-eoce
Majeure conditions, then this allotment shall stéewininated and the Promoter shall refund to tHet#sle the
entire amount received by the Promoter from thetmint within 45 days from that date. The prometeall
intimate the allottee about such termination asti¢hirty days prior to such termination. After urdl of the
money paid by the Allottee, the Allottee agreed thel she shall not have any rights, claims etaire the
Promoter and that the Promoter shall be releasédlisnharged from all its obligations and liabdgiunder this
Agreement.

Procedure for taking possession- The Promoter, upon obtaining the occupancy faeate* from the
competent authority shall offer in writing the pession of the [Apartment/Plot], to the Allotteetémms of this
Agreement to be taken within two months from thageddf issue of occupancy certificate. [Providedt,tin the
absence of local law, the conveyance deed in fagbthre allottee shall be carried out by the pranaetithin 3
months from the date of issue of occupancy ceatiéi The Promoter agrees and undertakes to indigtina
Allottee in case of failure of fulfilment of anyf dhe provisions, formalities, documentation ontpair the
Promoter. The Allottee, after taking possessiome&(®) to pay the maintenance charges as deterrhinéue
Promoter/association of allottees, as the case Imagfter the issuance of the completion certifidatethe
project. The promoter shall hand over the occupaeciificate of the apartment/plot, as the case bgyo the
allottee at the time of conveyance of the same.

Failure of Allottee to take Possession of [ApartmefPlot] - Upon receiving a written intimation from the
Promoter as per para 7.2, the Allottee shall tages@ssion of the [Apartment/Plot] from the Promdigr
executing necessary indemnities, undertakings anll ether documentation as prescribed in this Agere,
and the Promoter shall give possession of the [pamt/Plot] to the allottee. In case the Allotteds to take
possession within the time provided in para 7.2hséllottee shall continue to be liable to pay nteirance
charges as specified in para 7.2.

Possession by the Allottee After obtaining the occupancy certificate* and tiang over physical possession of
the [Apartment/Plot] to the Allottees, it shall tee responsibility of the Promoter to hand over eeessary
documents and plans, including common areas, tagbeciation of Allottees or the competent autkipds the
case may be, as per the local laws. [Provided thahe absence of any local law, the promoterldtaidover
the necessary documents and plans, including comaress, to the association of allottees or the evemp
authority, as the case may be, within thirty dafysrabtaining the completion certificate].

Cancellation by Allottee — The Allottee shall have the right to cancel/ditw his allotment in the Project as
provided in the Act:

Provided that where the allottee proposes to camitietiraw from the project without any fault of tbeomoter,
the promoter herein is entitled to forfeit the bimgkamount paid for the allotment. The balance amhaf
money paid by the allottee shall be returned byptioenoter to the allottee within 45 days of suchaedlation.

Compensation —The Promoter shall compensate the Allottee in csay loss caused to him due to defective
title of the land, on which the project is beinyel®ped or has been developed, in the manner aglpobunder
the Act and the claim for interest and compensatioder this provision shall not be barred by liria
provided under any law for the time being in force.

Except for occurrence of a Force Majeure evenhdfpromoter fails to complete or is unable to giessession
of the [Apartment/Plot] (i) in accordance with ttleems of this Agreement, duly completed by the daiecified
in para 7.1; or (ii) due to discontinuance of hisiness as a developer on account of suspensi@vacation of
the registration under the Act; or for any othexsen; the Promoter shall be liable, on demanddalbiottees, in
case the Allottee wishes to withdraw from the Rejeithout prejudice to any other remedy availabdereturn
the total amount received by him in respect of [lgartment/Plot], with interest at the rate presed in the
Rules including compensation in the manner as pgealiunder the Act within forty-five days of it beximg
due. Provided that where if the Allottee does nt¢rnd to withdraw from the Project, the Promoteligbay the
Allottee interest at the rate prescribed in theeRufor every month of delay, till the handing owérthe
possession of the [Apartment/Plot], which shalplé by the promoter to the allottee within fortyef days of
it becoming due.

REPRESENTATIONS AND WARRANTIES OF THE PROMOTER:
The Promoter hereby represents and warrants tallbitee as follows:

(i) The [Promoter] has absolute, clear and marketatidewith respect to the said Land; the requisite
rights to carry out development upon the said Land absolute, actual, physical and legal possession
of the said Land for the Project;
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9.2

(i)

(iii)

(iv)

V)

(vi)

(vi)

(viii)

(x)

)

(i)

(xi)

The Promoter has lawful rights and requisite apai®¥rom the competent Authorities to carry out
development of the Project;

There are no encumbrances upon the said Land @rthject;

[in case there are any encumbrances on the landdprdetails of such encumbrances including any
rights, title, interest and name of party in or osech land]

There are no litigations pending before any Cofifaw or Authority with respect to the said Land,
Project or the [Apartment/Plot];

All approvals, licenses and permits issued by thrapetent authorities with respect to the Projeait] s
Land and [Apartment/Plot] are valid and subsistimgl have been obtained by following due process
of law. Further, the Promoter has been and shalyllaimes, remain to be in compliance with all
applicable laws in relation to the Project, saishd,aBuilding and [Apartment/Plot] and common areas;

The Promoter has the right to enter into this Agreet and has not committed or omitted to perform
any act or thing, whereby the right, title and iatt of the Allottee created herein, may prejudlicibe
affected;

The Promoter has not entered into any agreemerdalerand/or development agreement or any other
agreement / arrangement with any person or patty respect to the said Land, including the Project
and the said [Apartment/Plot] which will, in any nmeer, affect the rights of Allottee under this
Agreement;

The Promoter confirms that the Promoter is notrictst in any manner whatsoever from selling the
said [Apartment/Plot] to the Allottee in the mangentemplated in this Agreement;

At the time of execution of the conveyance deedRtt@moter shall handover lawful, vacant, peaceful,
physical possession of the [Apartment/Plot] to Atlettee and the common areas to the association of
allottees or the competent authority, as the casgbe;

The Schedule Property is not the subject mattemgfHUF and that no part thereof is owned by any
minor and/or no minor has any right, title and miaver the Schedule Property;

The Promoter has duly paid and shall continue tp grad discharge all governmental dues, rates,
charges and taxes and other monies, levies, inposjtpremiums, damages and/or penalties and other
outgoings, whatsoever, payable with respect tostiid project to the competent Authorities till the
completion certificate has been issued and possesdiapartment, plot or building, as the case may
be, along with common areas (equipped with allgpecifications, amenities and facilities) has been
handed over to the allottee and the associatiallattees or the competent authority, as the casg m
be;

No notice from the Government or any other locadlybor authority or any legislative enactment,
government ordinance, order, notification (incluglany notice for acquisition or requisition of thead
property) has been received by or served upon tbenéter in respect of the said Land and/or the
Project.

EVENTS OF DEFAULTS AND CONSEQUENCES:

Subject to the Force Majeure clause, the Promdtall ®e considered under a condition of Defaultthie
following events:

(i)

(i)

Promoter fails to provide ready to move in possessi the [Apartment/Plot] to the Allottee withihet

time period specified in para 7.1 or fails to coetelthe project within the stipulated time disctbs¢

the time of registration of the project with thetAarity. For the purpose of this para, 'ready tosenim
possession' shall mean that the apartment shah laehabitable condition which is complete in all
respects including the provision of all specifioas, amenities and facilities, as agreed to betwieen
parties, and for which occupation certificate aodhpletion certificate, as the case may be, has been
issued by the competent authority;

Discontinuance of the Promoter’s business as alogeon account of suspension or revocation of his
registration under the provisions of the Act or thkes or regulations made thereunder.

In case of Default by Promoter under the condititsied above, Allottee is entitled to the followgin

(i)

Stop making further payments to Promoter asaleded by the Promoter. If the Allottee stops mgkin
payments, the Promoter shall correct the situdtipcompleting the construction milestones and only
thereafter the Allottee be required to make thd payment without any interest; or
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9.3

10.

11.

12.

13.

14.

(ii) The Allottee shall have the option of termiimg the Agreement in which case the Promoter dhall
liable to refund the entire money paid by the A#etunder any head whatsoever towards the purchase
of the apartment, along with interest at the ratesgribed in the Rules within forty-five days of
receiving the termination notice:

Provided that where an Allottee does not intendwithdraw from the project or terminate the
Agreement, he shall be paid, by the promoter, @steat the rate prescribed in the Rules, for every
month of delay till the handing over of the posgms®f the [Apartment/Plot], which shall be paid by
the promoter to the allottee within forty-five dayfsit becoming due.

The Allottee shall be considered under a conditibBefault, on the occurrence of the following etgeen

(i) In case the Allottee fails to make payments fo  consecutive demands made by the Promofegras
the Payment Plan annexed hereto, despite havingibseed notice in that regard the allottee shall b
liable to pay interest to the promoter on the udenount at the rate prescribed in the Rules;

(ii) In case of Default by Allottee under the caimati listed above continues for a period beyond__
consecutive months after notice from the Promoterthis regard, the Promoter may cancel the
allotment of the [Apartment/Plot] in favour of tiAdlottee and refund the money paid to him by the
allottee by deducting the booking amount and therast liabilities and this Agreement shall thei@up
stand terminated. Provided that the promoter shtihate the allottee about such termination astlea
thirty days prior to such termination.

CONVEYANCE OF THE SAID APARTMENT:

The Promoter, on receipt of Total Price of the [Apeent/Plot] as per para 1.2 under the Agreemaent fthe
Allottee, shall execute a conveyance deed and gorilie title of the [Apartment/Plot] together with
proportionate indivisible share in the Common Aredthin 3 months from the date of issuance of the
occupancy certificate* and the completion certifigeas the case may be, to the allottee. [Provibet in the
absence of local law, the conveyance deed in fagbthre allottee shall be carried out by the pramaetithin 3
months from the date of issue of occupancy ceatiéic However, in case the Allottee fails to deptise stamp
duty and/or registration charges within the pemoghtioned in the notice, the Allottee authorizes Bmomoter

to withhold registration of the conveyance deedisiher favour till payment of stamp duty and régison
charges to the Promoter is made by the Allottee.

MAINTENANCE OF THE SAID BUILDING / APARTMENT / PROJ ECT:

The Promoter shall be responsible to provide anidhtaia essential services in the Project till thking over of
the maintenance of the project by the associatfallottees upon the issuance of the completiotifazte of
the project. The cost of such maintenance has ipetrded in the Total Price of the [Apartment/Plot]

DEFECT LIABILITY:

It is agreed that in case any structural defeetngr other defect in workmanship, quality or prowisdf services
or any other obligations of the Promoter as peratiireement for sale relating to such developmelmtdaght to
the notice of the Promoter within a period of 5/)i years by the Allottee from the date of handawgr

possession, it shall be the duty of the Promoteettify such defects without further charge, witl8i0 (thirty)

days, and in the event of Promoter’s failure taifecsuch defects within such time, the aggrieveltbitees

shall be entitled to receive appropriate compeasati the manner as provided under the Act.

RIGHT TO ENTER THE APARTMENT FOR REPAIRS:

The Promoter/maintenance agency/association ottegl® shall have rights of unrestricted access llof a
Common Areas, garages/covered parking and parldages for providing necessary maintenance sereicéds
the Allottee agrees to permit the association dbtles and/or maintenance agency to enter into the
[Apartment/Plot] or any part thereof, after dueic®tand during the normal working hours, unless the
circumstances warrant otherwise, with a view tariggtt any defect.

USAGE:

Use of Basement and Service Areddie basement(s) and service areas, if any, asebbcaithin the
(project name), shall be earmarked for purposes such as parking
spaces and services including but not limited &xteic sub-station, transformer, DG set rooms, wydend
water tanks, pump rooms, maintenance and servimagpfire fighting pumps and equipment’s etc. attteo
permitted uses as per sanctioned plans. The Adlattell not be permitted to use the services aaadsthe
basements in any manner whatsoever, other thae tbasnarked as parking spaces, and the same shall b
reserved for use by the association of allotteesdd by the Allottees for rendering maintenanceises.
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15.
15.1

15.2

15.3

16.

17.

18.

19.

20.

21.

GENERAL COMPLIANCE WITH RESPECT TO THE APARTMENT:

Subject to para 12 above, the Allottee shall, aféking possession, be solely responsible to mairttee
[Apartment/Plot] at his/her own cost, in good re@aid condition and shall not do or suffer to baelanything
in or to the Building, or the [Apartment/Plot], the staircases, lifts, common passages, corriginglation
areas, atrium or the compound which may be in timtaof any laws or rules of any authority or charay alter
or make additions to the [Apartment/Plot] and kdep[Apartment/Plot], its walls and partitions, s®; drains,
pipe and appurtenances thereto or belonging tharegmod and tenantable repair and maintain theesa a fit
and proper condition and ensure that the suppbeftes etc. of the Building is not in any way damdgor
jeopardized.

The Allottee further undertakes, assures and gteearthat he/she would not put any sign-board /erplate,
neon light, publicity material or advertisement eratl etc. on the face / facade of the Buildinganywhere on
the exterior of the Project, buildings therein @n@non Areas. The Allottees shall also not changectiiour
scheme of the outer walls or painting of the erteside of the windows or carry out any changehaeéxterior
elevation or design. Further the Allottee shall ratbre any hazardous or combustible goods in the
[Apartment/Plot] or place any heavy material in doenmon passages or staircase of the Building.Allattee
shall also not remove any wall, including the owated load bearing wall of the [Apartment/Plot].

The Allottee shall plan and distribute its eledtimad in conformity with the electrical systemstalled by the
Promoter and thereafter the association of allstt@ed/or maintenance agency appointed by assartiafio
allottees. The Allottee shall be responsible foy Exss or damages arising out of breach of anyefaforesaid
conditions.

COMPLIANCE OF LAWS, NOTIFICATIONS ETC. BY PARTIES:

The Parties are entering into this Agreement feratiotment of a [Apartment/Plot] with the full kwéedge of
all laws, rules, regulations, notifications appliato the project.

ADDITIONAL CONSTRUCTIONS:

The Promoter undertakes that it has no right toevedditions or to put up additional structure(syveimere in
the Project after the building plan, layout plaamation plan and specifications, amenities andifies has been
approved by the competent authority(ies) and désrpexcept for as provided in the Act.

PROMOTER SHALL NOT MORTGAGE OR CREATE A CHARGE:

After the Promoter executes this Agreement he shmdt mortgage or create a charge on the
[Apartment/Plot/Building] and if any such mortgagrecharge is made or created then notwithstandiythang
contained in any other law for the time being inc& such mortgage or charge shall not affect idjet and
interest of the Allottee who has taken or agreetdke such [Apartment/Plot/Building].

APARTMENT OWNERSHIP ACT (OF THE RELEVANT STATE):

The Promoter has assured the Allottees that thegirim its entirety is in accordance with the psians of the
Pleas¢ insert the name of the state Apartment
Ownership] Act). The Promoter showing compliance of various laggitations as applicable in

BINDING EFFECT:

Forwarding this Agreement to the Allottee by therRoter does not create a binding obligation onpidue of
the Promoter or the Allottee until, firstly, thelditee signs and delivers this Agreement with ladl schedules
along with the payments due as stipulated in therieéat Plan within 30 (thirty) days from the dateefeipt by
the Allottee and secondly, appears for registratibthe same before the concerned Sub-Registrar
(specify the address of the Sub-Registrar) as amenwntimated by the Promoter. If the Allottee(a)ld to
execute and deliver to the Promoter this Agreemetfitin 30 (thirty) days from the date of its recelyy the
Allottee and/or appear before the Sub-Registraitforegistration as and when intimated by the Ritem then
the Promoter shall serve a notice to the Allottaeréctifying the default, which if not rectifiedithin 30 (thirty)
days from the date of its receipt by the Allottapplication of the Allottee shall be treated ascedled and all
sums deposited by the Allottee in connection thérewmcluding the booking amount shall be returnedhe
Allottee without any interest or compensation whater.

ENTIRE AGREEMENT:

This Agreement, along with its schedules, cong#uhe entire Agreement between the Parties withe to
the subject matter hereof and supersedes any dnh@grstandings, any other agreements, allotmedter)
correspondences, arrangements whether written @ rany, between the Parties in regard to thiel sa
apartment/plot/building, as the case may be.
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22.

23.

24.
24.1

24.2

25.

26.

27.

28.

29.

RIGHT TO AMEND:
This Agreement may only be amended through writamsent of the Parties.

PROVISIONS OF THIS AGREEMENT APPLICABLE ON ALLOTTEE /' SUBSEQUENT
ALLOTTEES:

It is clearly understood and so agreed by and baivwke Parties hereto that all the provisions é¢oethherein
and the obligations arising hereunder in respecthef [Apartment/Plot] and the Project shall equdlly
applicable to and enforceable against and by abgexuent Allottees of the [Apartment/Plot], in cadea
transfer, as the said obligations go along with[&martment/Plot] for all intents and purposes.

WAIVER NOT A LIMITATION TO ENFORCE:

The Promoter may, at its sole option and discretidgthout prejudice to its rights as set out irsthigreement,
waive the breach by the Allottee in not making pews as per the Payment Plan [Annexure C] including
waiving the payment of interest for delayed paymé#érns made clear and so agreed by the Allotte élxercise

of discretion by the Promoter in the case of onletfde shall not be construed to be a precedentarunding

on the Promoter to exercise such discretion ircttge of other Allottees.

Failure on the part of the Parties to enforce gttame or for any period of time the provisions éxafr shall not
be construed to be a waiver of any provisions dhefright thereafter to enforce each and everyigian.

SEVERABILITY:

If any provision of this Agreement shall be detered to be void or unenforceable under the Act erRlules
and Regulations made thereunder or under otheicapf# laws, such provisions of the Agreement shall
deemed amended or deleted in so far as reasomataggistent with the purpose of this Agreement tanthe
extent necessary to conform to Act or the RulesRedulations made thereunder or the applicable ésvihe
case may be, and the remaining provisions of tigile@ment shall remain valid and enforceable ascgiypé at
the time of execution of this Agreement.

METHOD OF CALCULATION OF PROPORTIONATE SHARE WHEREV ER REFERRED TO IN
THE AGREEMENT:

Wherever in this Agreement it is stipulated that #ilottee has to make any payment, in common witier
Allottee(s) in Project, the same shall be the prpo which the carpet area of the [Apartment/Phsthrs to the
total carpet area of all the [Apartments/Plotsfhia Project.

FURTHER ASSURANCES:

Both Parties agree that they shall execute, acledyd and deliver to the other such instrumentstakel such
other actions, in additions to the instruments actibns specifically provided for herein, as may&asonably
required in order to effectuate the provisionshi$ tAgreement or of any transaction contemplateeiheor to
confirm or perfect any right to be created or tfarred hereunder or pursuant to any such transactio

PLACE OF EXECUTION:

The execution of this Agreement shall be complatéy aipon its execution by the Promoter through its
authorized signatory at the Promoter’s Office, bs@me other place, which may be mutually agreedden
the Promoter and the Allottee, in after the Agreement is duly executed by thettde
and the Promoter or simultaneously with the executie said Agreement shall be registered at theeabf the
Sub-Registrar at (specify the addvédhe Sub-Registrar). Hence this Agreement dbell
deemed to have been executed at .

NOTICES:

That all notices to be served on the Allottee dmel Promoter as contemplated by this Agreement $eall
deemed to have been duly served if sent to thettAéoor the Promoter by Registered Post at thepeetive
addresses specified below:

Name of Allottee
(Allottee Address)
M/s Promoter name

(Promoter Address)

It shall be the duty of the Allottee and the Proendb inform each other of any change in addrebsexyuent to
the execution of this Agreement in the above addbgsRegistered Post failing which all communicagi@and
letters posted at the above address shall be deenfedie been received by the promoter or the t&lgtas the
case may be.
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30. JOINT ALLOTTEES:

That in case there are Joint Allottees all commatidns shall be sent by the Promoter to the Aléotighose
name appears first and at the address given byhbimwhich shall for all intents and purposes tosider as
properly served on all the Allottees.

31. SAVINGS:

Any application letter, allotment letter, agreemeanmtany other document signed by the allotteeggpect of the
apartment, plot or building, as the case may her po the execution and registration of this Agneat for Sale
for such apartment, plot or building, as the casg be, shall not be construed to limit the rightd anterests of
the allottee under the Agreement for Sale or utfiAct or the rules or the regulations made thedeu

32. GOVERNING LAW:

That the rights and obligations of the parties wnatearising out of this Agreement shall be coretirand
enforced in accordance with the Act and the RulesRegulations made thereunder including othericgiple
laws of India for the time being in force.

33. DISPUTE RESOLUTION:

All or any disputes arising out or touching uponirrrelation to the terms and conditions of thisrdgment,
including the interpretation and validity of thertes thereof and the respective rights and obligatiof the
Parties, shall be settled amicably by mutual disicurs failing which the same shall be settled tigfouhe
adjudicating officer appointed under the Act.

[Please insert any other terms and conditions as per the contractual understanding between the parties,
however, please ensure that such additional terms and conditions are not in derogation of or inconsistent with
the terms and conditions set out above or the Act and the Rules and Regulations made thereunder.]

IN WITNESS WHEREOF parties hereinabove named hatvé¢heir respective hands and signed this Agreefoer8ale
at (city/town name) in the presence of attesting witness, signing ak sa the day first
above written.

SIGNED AND DELIVERED BY THE WITHIN NAMED:

Allottee: (including joint buyers) Please affix
photograph and
sign across the

(1) Signature

Name photograph
Address

(2) Signature Please affiy
Name photograph and

sign across the
Address photograph

SIGNED AND DELIVERED BY THE WITHIN NAMED:

Promoter: Please affix
photograph and
(1) Signature (Authorised Signatory) sign across the
Name photograph
Address

At on in the presence of:
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WITNESSES:
1. Signature
Name
Address
2. Signature
Name
Address
SCHEDULE ‘A’ - PLEASE INSERT DESCRIPTION OF THE [APARTMENT/PLOT] ND THE
GARAGE/COVERED PARKING (IF APPLICABLE) ALONG WITH BUNDARIES IN
ALL FOUR DIRECTIONS
SCHEDULE ‘B’ - FLOOR PLAN OF THE APARTMENT
SCHEDULE ‘C’ - PAYMENT PLAN
SCHEDULE ‘D’ — SPECIFICATIONS, AMENITIES, FACILITIES (WHICH AR PART OF THE
APARTMENT/PLOT)
SCHEDULE ‘E’ — SPECIFICATIONS, AMENITIES, FACILITIES (WHICH AR PART OF THE PROJECT)

[The ‘Schedules’ to this Agreement for Sale shelbls agreed to between the Parties]

[F. No. O-17034/18/2009-H]
RAJIV RANJAN MISHRA, Jt. Secy.

* or such other certificate by whatever name caiésdied by the competent authority.

Uploaded by Dte. of Printing at Government of iflress, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publicationslhb&10054.

Digitally signed by
HARI N DRA HARINDRA KUMAR

Date: 2016.11.01
KU MAR 00:50:35 +05'30'
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